
In The Centr~l Administrative Tribunal 
Jaipur Bench, Jaipur 

AO./TA/MP No .................................. . 

· Ji tendra Kumar V. D. Gupta 
........ _ ....... _. ~.:: .. , .... _ ....... :.: ................................. _.Versus ........ , .............................................................. . 

Date of Order 

15.4.2002 

Orders 

CP 13/2002 

Mr. P.P. Mathur, Counsel for Petitioner. 

Mr. U.D. Sharma, Counsel for respondents. 

Order dated 13~2.2001 in OA No. 206/95 

has been complied with. Mr. P. P. Mathur, 

Counsel for the Petitioner, submits that part 

of the order has not been complied with. There 

appears to be no deliberate or wilful 

disobedience on the part of the respondents. 

We, therefore, dismiss this CP and discharge 

the notices. However, in case the petitioner 

feels that any part of the order has not ~n 

complied with, he shall be free to m 1-k'e < 

fresh appli6ation. 
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